S In the Central Administrative Tribunal

.

PR ¢ f | Calcutts Bench

MA Ne,361 of 1998
(OA No.736 of 1997)

Present : Hen'mle Mr, D, Purkeyasths, Judiciai_Member

T.KY Basak & Orsg -
VS’;

Telecem

For the Applicant : Mr, Samir Ghesh, Advecate

"
é Fer the Respondents: Ms, K. Banerjee, Advocate
Heare en 3 1C=0s98 ~ Bate of Judwement : 10-0-98
ORDER

14, Advocate Nr. Ghesh en behalf ef S/Shri Asish kr. Dutta,
applicant Ne.ll, Chanchel Chattepadhyay, applicant Ne.3, Kedar Nath
Chatterjee, applicant Ne.7, Pasupati Basak, applicant No.13, Subrate

.1'5 . Rey, applicant Ne.5, Rabindra Neth Naskar, applicant Ne.26, Tarun Kumer

_*BaSak,&applicaht Ne.l, Pratim Chattepadhyay, applicant Ne.2, Rabihdra
Nath Chakrawerty, applicant Ne.l0, Madhusudan Pal, applicant Ne.l4,
Adyapada'Chongdar, applicant No.6, S@van Chaneéra Bera, aprlicant Ne.23,
Kﬁokah Kumar Dey, applicent Ne.l18, Lakshmi Kanta Hazra, applicant Ne.le, .
‘Bikash Chandra Dee, applicant Ne.S, Ajey Kumar liswas; applicent Ne.27,
Swagan Kumar Dutta, applicant Ne.20, Utpalendd Paul, applicant No.22 and
‘Sudhir Ch, Mendal, applicant Ne.25 has stated in para 3 ef the applica-
tien bearing'No;Sél of 98 that he has been instructed by the aferesaid
applicanfs to make @ prayer for deletjon of their names frem the orieinal
applicatien, since they are net interested te preceed with the case; .

Heord ld.Advecates for beth the parties and prayer is allawedjgﬂﬁmes of

v

the applicants be deleted frem the eriginal applicatien and criginal

applicetion may be cerrected accordingly. MA is dispssed of,
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